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NOTIFICATIOR
INCOME TAX

No.1083 (F.N0.404/103/75~ITCC): In exercise of
by sub-section (iiil) of clause (44) of sectio
Act, 1961 (43 of 1961), the Central Governmen |
oshri V.K. Gupta, who Is a Gazetted Of ficer o<
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sald Act, .

2. The sppointment of Shri XK.X. Rai made i
¥oNo,404/133/74~1TCC) dated 2nd May, 1974 is
from the date Shri v.¥. Gupta takes ov

3. This Notification sahll come into force
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